
281 Major Port Trusts ASADHA 31, 1896 (SAKA) 
(Arndt.) Bm Major Port Trusts 28z: 

(Amdt.) Bill 
MR. SPEAKER: 1 am sorry. Be-

fore this, there is another Bill to be 
introduced by Sbri Kamlapati Tri-

,pathi. As soon as the previous item 
is over and his item comes up, he 
should get up. 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHl): I had got' up but 
meanwhile you had called Sbri D. K. 
Borooah, 

13.58 brs. 

MAJOR PORT TRUSTS (AMEND_ 
MENT) BILL" 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): I beg to move 
fOr leave to introduce a Bill to amend 
the Major Port Trusts Act, 1963. 

MR, SPEAKER: Motion moved: 

"That leave be granted to intro--
duce a Bill to amend the Major 
Port Trusts Act, 1963," 
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MR. SPEAKER: 
question earlier. 

He raised this 

SHRI PILOO MODY (Godhra): 
It is a question of foreshore also. I 
have filed a writ in the High Court 
of Bombay to stop the Maharashtra 
Government from selling the land 
that does not belong to it. 

MR. SPEAKER: This is not the 
stage to make this point, He can 
deal with it in a separate Way, 

SHRr PILOO MODY: It is Gov-
ernment of India land they are sel--
ling, 

14,00 hrs. 
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unless it is ,approved by the Govern_ 
mertt of India. 
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MR. SPEAKER: The question is: 

"That leave be granted to intra-
'duce a Bill to amend the Major 
Port Trusts Act, 1963". 

The motion was addpted. 

SHRI KAMLAPATI TRIPATW: I 
'introduce" the Bill. 

14.05 hrs. 

OIL INDUSTRY, (DEVELOPMENT) 
BILL" 

MR. SPEAKER: There is another 
item under 13A. On the request of 
the Minister of Petroleum and Chemi-
cals, I have permitted him to intro-
-duce a liecret Bill without prior cir-
'Culation of copies of the Bill. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Under what rule 
"Of procedure? 

MR. SPEAKER: That is within 
my discretion. 

The Minister of Petroleum and 
Chemicals might now move the motion 
for leave to introduce the Bill. After 
the Motion is moved by the Minister 
and adopted by the House and the 

Ment) Bill 

Bill is introduced, copies of the Bill 
will be available at the Publications 
CountQr, and members may collect 
copies from there. 
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SHRI MADHU LIMAYE (Banka.): 
This is violative of rule 72. 
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"NoBill shall be included for 
introduction in the list of business 
for a day until after copies thereof 
have been made available for the 
use of members for at least two 
days before the day on which the 
Bill is proposed to be introduced. 

Provided that Appropriation Bills, 
Finance Bills and such secret Bills 
as are not put down in the list of 
business may be introduced without 
prior circulation of copies to mem-
bers." 
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